Central Administrative Tribunal
Princinal Bench, New Deihi
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Hen'ble Shri Justice M.

.7 No 377/2004 in O.A No.b25/2004

Tusasday, this the 1 ke " day of

A
ron’ble Shri 5. K. Naik,

Brijesh Gautam
under Sr. Divisional ciectnic
EMU Car Shed Nothern Hailway

Ghaziabad (UP}

Rameshwar Prasad

under &r. Divisional Elechnc
EMU Car Shed Northern Railway
Ghaziabad (UP)

Satya Prakash

under Sr. Divisional Hectric

EMU Car Shed Northern Railiway
Ghaziabad {(UP)

Dubey

=mde; &r. Divisional Engineer Hecinc
EMU Car Shed Northern Railway
Ghaziabad {UF’}

Qa;endr Singn

under Sr. Divisional Eleciric

a_Pwl_s Car Shed Northern Ra ’wz\;
Ghaziabad (UP)

Rahendrs Pd. Pal

under Sr. Divisional Bleciric

MU Cm‘ S'ae:d Northern Raiiway
Ghaziabad {d p._s

'u.,..-ﬂ

Ravinder Pal Singh

under Sr. Divisional Electric
EMU Car Shed Northern Railway
Ghaziabad ”E’}

Ham Sewak Pai
under & Divisiona! Sleciric
EMU Car Shed Northern Railway

Ghaziabad (UP)

n-

January 2005

. Khan, Vice Chairman {J}
Member (A)
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Shambu Nath Goswami
under Sr. Divisionai Electnc
ERAU Car Shed Northemn Railway
Ghaziabad (UP)

Harn Ham

under Sr. Divisional Electric
EMU Car Shed Northemn Railway
Ghaziabad (UP}

Ram Bal Shama

under Sr. Divisional Blectric
EMU Car Shed Northern Railway

qhadaqu( UuP

Dt:’armannay Nath

under Sr. Divisional Clectric

MU Car Shed Northern Railway
Ghaziabad (UP)

Kam Hiwas Singh

under Sr. Divisional Electric

MU Car Shed Northern Railway
Ghaziabad (UP}

Kamai Singh

under Sr. Divisional Electiic

EMU Car Shed Northern Railway
Ghaziabad (UP)

Ram Dev

under Sr. Divisional Sleciric
EMU Car Shed Northemn Railway
Ghaziabad (UP}

Kamaideep

under Sr. Divisional Electric

EMU Car Shed Northern Railway
Ghaziabad &UP}

Frem Chand

under Sr. Divisional Heciric
EMU Car Shed Northern Railway
Ghaziabad (UP)

Pale Ram

under 5. Divisional Blectric
EMU Car Shed Northern Raitway
Ghaziabad (UP)
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Sakhichandra Ram

under Sr. Divisional Hecinc
EMU Car Shed Northern Railway
Ghaziabad (UF)

(Gajendra Prasad

under Sr. Divisional Electric

EMU Car Shed Narthern Railway
Ghaziabad (UM}

Satpal Singh

unaer Sr. Divisional Slectric

EMU Car Shed Northemn Rallway
Ghaziabad (UP)

Ram Khilawan

under 3r. Divisional Electric
EMU Car Shed Northem Railway

bhazmb’a (LY

f'%overdgﬁn

under Sr. Divisional Electric

EMU Car Shed Northern Railway
shaziabad (UM}

Vinod Kumar Singh

under Sr. Divisional Blectric
MU Car Shed Northern Railway
Ghaziabad (UPY

Ved Singh

under Sr. Divisional Elactric

EMU Car Shed Northern Rallway
Ghaziabad (UP)

Arvind Fandey

under Sr. Divisional Blecthiic

EMU Car Shed Nothern Railway
(Ghaziabad (UP)

Bhoop Singh

under Sr. Divisional Eleciric
EMU Car Shed Northern Railway
(Ghazisbad (UP}

at Parkasi
under Sr. Dix,f%si':;ﬂai Electric
“:_\ -
~
n_l

oK

MU Car
Ghaziaba
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259, Belwant Singn
under &r. Divisional Eiediric
EMU Car Shed Northemn Railway
Ghaziabad (UPF}

Applicants
(By Advocate: Shi Khairati Lal)
Versus
1 Shn R.R. daruhar
General Manager
Northemn Raiiway, New Delhi

3

Shn P.K. Gosl
Divisional Rail Manager
Northermn Railway,

State Entry Road, Mew Delhi

M

Respondents
(By Advocate: Shri R L. Dhawan)

ORDER{ORAL}

Justice MLA. Khan:

Vide order dated 5.4.2004 in OA-625/2004, the Tnbunal has

given the following directions:

“in view of the above, O A is disposed of at the admission stage
itself with a direction o the res pondents to dispose of the claim
of the applicant for fixation of the pay at par with rpgu%ar
employees in the light of the decision dated 26.7. 2002 in ”A—
1866/2002 and their own order dated 4.7 2003 by a written
speaking order within 2 months from the date of receipt of a

of this order.”

2. The present Contempt Peliton has been filed compiaining that
the above order has been willfully and contumaciously discbeyed by

the respondents.

3. in the repiv 1o the show cause notice, the resbondents have

sitted thai the direciions of the Tnbunal have been complied with.
rie has aiso fled a copy of the speaking order daied 23112004

{Annexure R-3}.
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4. We have gone through this order. it is clear thal in the order

dated 5.4.2004, the respondents were direcied 1o decide ihe

oy

-epresentation of the applicanis in the lighi of the decision in Ob-

4G56/2002 and the adminisirative decision iaken by the respondents. A
speaking order has been passed and it has been mentioned in ine
order that the order passed in OA-1966/2002 and the administrative
decision in question have been taken into consideration. The order of
the Tribunal as such stands fully complied with. if the applicant is
aggrieved by this order, he has gol liberty to assail the order now

nassed, in a substantive petition, in accordance with law.

5. Accordingly, we do not find it now picper 1o proceed in the

matter further. We discharge the notice and dismiss the petifion.

M @,(‘,__._[oa—il»th@\s:

(5. K NaK] { M.A. Khan )

Member {A) Yice Chairman {J)

Jeumi/



